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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1050 OF 2024 

 

IN THE MATTER OF: 
 

RITISHA GOND          ….APPLICANT 

VERSUS 

UNION OF INDIA & ORS         ….RESPONDENTS 

 

REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF 

RESPONDENT NO. 16 WITH AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present Reply to the Original Application is being 

filed on behalf of Respondent No. 16/M/s Krishna Mining 

Works, represented through its Proprietor Mr. 

Madhusudan Singh.   

2. That in the Original Application, the Applicant has made 

several allegations in respect of the mining operations of 

several leaseholders, who have been impleaded as 

Respondent Nos. 15 to 18. It has been alleged by the 

Applicant that illegal mining is being carried out by the 

said leaseholders near residential colonies/public 

buildings, including within the danger zone in the vicinity 
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of the reserved forest area and because of the heavy and 

uncontrolled blasting at the mining sites, large scale 

environmental damage has been caused in the area, 

including to the natural stream which merges with the Son 

river, apart from causing dust emission and harm to the 

flora and fauna of the area. It has also been alleged that 

the leaseholders are extracting large amounts of 

groundwater from borewells. 

3. That it is respectfully submitted that at the outset, all 

allegations levelled by the Applicant qua the Answering 

Respondent are denied as being completely baseless, and 

unfounded, having been made in an irresponsible manner 

without any supporting material having been placed on 

record. The Answering Respondent is working with all 

requisite permissions and clearances and has taken care 

to undertake its mining operations with utmost 

responsibility, ensuring that no environmental damage is 

caused as a result of the same. 

4. That Respondent No. 16 was granted a mining lease [for 

Dolostone mining] in respect of land measuring 8.79 

Acres, contained in Khasra Nos. 4823, 4821, 4814, 4847, 

4848, 4849, 4850, 4851, 4860Mi, 4771, 4772, 4780, 4782, 

4784, 4845, 4815Mi, 4816Mi, 4817Mi, 4818Mi, 4820Mi 

and 4810Mi at Village Billi Markundi, Tehsil Robertsganj, 
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District Sonbhadra. The mining lease was granted for a 

period of ten years from 31.05.2016 to 30.05.2026. After 

the grant of the mining lease, the Environmental Clearance 

was issued in respect of the mine of Respondent No. 16 on 

18.05.2016. The current Consolidated Consent to Operate 

and Authorization, granted to the Respondent No. 16 

under Section 25 of the Water (Prevention and Control of 

Pollution) Act, 1974 and Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981, is valid from 

17.06.2023 to 31.12.2027. 

A true copy of Mining Lease Deed, granted in favour of 

Respondent No. 16, is annexed and marked as Annexure 

R-1. 

A true copy of Environmental Clearance dated 18.05.2016, 

granted in favour of Respondent No. 16, is annexed and 

marked as Annexure R-2. 

A true copy of Consolidated Consent to Operate and 

Authorization, issued in favour of Respondent No. 16, is 

annexed and marked as Annexure R-3. 

5. That Respondent has also got the requisite permissions 

from the Directorate General of Mines Safety, with the said 

permissions being issued in favour of Respondent No. 16 

on 29.03.2023 
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True copies of permission granted to Respondent No. 17 

by DGMS dated 29.03.2023 are annexed and marked as 

Annexure R-4  

6. That with regard to the allegations levelled in the Original 

Application, it is submitted that the mining lease of the 

Answering Respondent is situated at a fair distance from 

public buildings and residential colony as well as from the 

reserved forest, much beyond the prohibited limits, and no 

adverse impact is caused on such buildings or the 

residents of the colonies because of the mining operations 

at the site of the Answering Respondent. The said aspect 

can be verified by the authorities and informed to this 

Hon’ble Tribunal. Further, no uncontrolled blasting is 

taking place at the site of the Answering Respondent and 

the conditions related to the same, stipulated in the 

permissions granted by the regulatory authorities, are 

being adhered to. It is specifically denied that any damage 

has been caused to the flora and fauna of the area or to 

the flow of the natural stream leading into the Son river, 

due to the mining operations of the Answering 

Respondent.  

7. That for dust suppression, Respondent No. 16 employs 

sprinkling mechanism, with water tankers, procured on 

payment by the Answering Respondent through local 
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sources, being used for the said purpose and for meeting 

other water requirements at the mining site of the 

Answering Respondent. There is no borewell present at the 

mining site of the Answering Respondent and no extraction 

of water is done at the site. 

Copies of receipts of the water tankers is annexed and 

marked as Annexure R-5 [Colly]. 

8. That thus, it is clear from the above submissions that 

Respondent No. 16 is operating its mine with all necessary 

permissions and clearances. In such circumstances, it is 

respectfully prayed that there is no cause or reason for 

initiation of any action against Respondent No. 16 and 

accordingly this Hon’ble Tribunal may direct for dismissal 

of the present Original Application, qua Respondent No. 

16. 

  FILED BY 

 

 

[UTKARSH SHARMA] [SHARAD CHAUHAN] 

ADVOCATES 

139, SETALVAD BLOCK, LAWYERS’ CHAMBERS, 

SUPREME COURT, NEW DELHI-110001. 

PLACE: NEW DELHI 

DATE: 20.11.2024 
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11/12/24, 11:09 AM Email

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Inbox?q=AzWIHKb7DCfgKYKvnh7hBA%3d%3d 1/1

NO: 515773|NZ|Varanasi Region|Perm|2023|254438 Varanasi, Date: 29/03/2023
 
प्रेषक,

खान सुरक्षा निदेशक

वाराणसी क्षेत्र, वाराणसी।

सेवा में,

1. मैसर्स कृ ष्णा माइनिंग वर्क्स, पार्टनर,

श्री मधुसूदन सिंह, पुत्र श्री राम बदन सिंह,

निवासी–हिनौती, थाना-घोरावल,

जिला–सोनभद्र (उत्‍तर प्रदेश) ।

2. मैसर्स कृ ष्णा माइनिंग वर्क्स, पार्टनर,

श्री दिलीप कु मार के शरी, पुत्र स्‍व० लक्ष्‍मण प्रसाद,

निवासी–अयप्‍पा मन्दिर, बिल्‍ली मारकु ण्‍डी,

 जिला–सोनभद्र(उत्‍तर प्रदेश)।

 विषय: श्री अभिषेक खाडे, द्वितीय श्रेणी प्रबंधक को धात्विक खान विनियम, 1961 के  विनियम 34(6) के  तहत प्राधिकरण के  संबंध
में।

महोदय,

उपरोक्‍त विषय के  संबंध में आपके  द्वारा आवेदित ऑनलाइन आवेदन आई० डी०: 254438, दिनांक 26.02.2023 को संदर्भित करें।

श्री अभिषेक खाडे, द्वितीय श्रेणी प्रबंधक प्रमाण पत्र धारक को खान प्रबंधक के  रूप में नियुक्ति की सूचना आपके  द्वारा प्रस्तुत की गई
है, जिसे इस निदेशालय के  पत्र संख्‍या S29013/141/वा०क्षे०(उ०अं०)/2023/सोनभद्र/827-828, दिनांक 27.03.2023 द्वारा नोट कर
लिया गया है। चूंकि आपकी खदान में हेवी अर्थ मूविं ग मशीनरी (HEMM) के  उपयोग के  लिए आज तक कोई अनुमति नहीं दी गई है,
इस स्तर पर आपके  द्वारा उनके  पक्ष में मांगे गए प्राधिकरण की आवश्यकता नहीं है।

अत: उपरोक्‍त कारणवश आपके  आवेदन आई० डी०: 254438 पर कार्यवाही किया जाना संभव नहीं है, अत: उसे इस निदेशालय में
रिकार्ड किया जाता है ।
Your Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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